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ALLAHABAD.

Allahabecd this the 30tn day of December 1l9gg

Original Application no. 1474 of 1998,

Hon'ble Mr. 3. Dayal, Administrative Member.

V.K. Varshney, S/o Shri prem Lal Varshney, R/o 21, Tilak
Marg Riskikesh, Dehradoon,

C/A shri A.N. 3inha
Versus
Iz Jnion of Indie through the secretery Scvt. of India
Department of personnel and Training, New Delni.
2 state of U.P. through the Chie f Secret.ry to the
Government of U.P. Lucknow,
e secretary to the Government of yY.p. personnel,
sachivelaya, Lucknow,
4., secretdary to the Government of U.P. Appointment
Department, Sachivaelaya, Lucknow,
S Secretary, U.P. Public Service Commission.
. é
.+» Respondents. |
BRI

see Applicant.
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Hon'ble Mr. 5. Deydl, Member-aA.

ohri A.N. sinhae lesrned counsel for the epplicent.
He has sought relief to restrdin the Respondents from
selecting/appointing eny Non-3C3 officer in the IAS cadre,
seeks direction to full up the entire vacancies, includirg

last/past yedrs, in the IAs cadre which are to be filled up

ty promotion, in the ensuing DFC/promotion committee meeting.

s ledarned counsel for the apglicaent has menticned in

para 4.4 dand 4.5 thet 7 out of 13 posts are going/proposed

tobe filled up by the State Government by promotion of

Non oCs ofticers in the utter disregdrd of rule. Learned

counsel for the dpplicent draws ottention to proviso to rule
cgns idered

9 wnich restricts the number of persons to be /. under sub

rule 2 of rule 8 to 154 of the total number of posts calculatea

in the menner leid down in Sub Rule 3 for filiing up such

posts by promotion/selection.

3. lLearned counsel for the applicant mentions that the
meeting of D.F.C. for the purpose is scheduled to take place

today.

4, Learned counsel f or the dpplicant has relied upon
the news paper report which are annexed ds dnnexure 2 and 3
to the O.A, to state that 7 out of 13 vdcdncies are going

to be filled up by promotion of persons wno dare not member

of otate Civil oervices of the stdte.

5. present state is thet the applicants do not hdve any
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knowledge from any other source except news paper, regerding

the number of vacancies to be filled up and theﬁﬁgbgﬁézﬁfg he
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cllocated to the Non 5C5 officer. sSuch officers who are
going to be considered and the number which may be
selected would depend on out come of deliberations of

of the D.p.C. At this stage we can not bind the D.p.C.

on the basis of reports published in the news papers,

o, I, therefore, hold that the O.A. is premature ard

dismiss the same in limine. ,
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